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1. 1 :-
These rules may be called the Industrial Tribunal (Procedure) Rules,
1949.

2. 2 :-
The Industrial Tribunal constituted under the Ministry of Labour,
Notification No. LR-2 (205), dated the 13th June, 1949, may
entrust such cases or matters referred to it as it deems fit to one or
more members for enquiry and report.

3. 3 :-
The report under rule 2 shall be submitted to the Chairman of the
Tribunal. The Tribunal may withdraw any case or matter referred to
one or more members under rule 2 and transfer the same to any
other member or members.

4. 4 :-
The Tribunal shall, after considering the report and making such
further enquiry as it deems fit, deliver its award.

5. 5 :-
For the purpose of making an enquiry under these rules, the
member or members, as the case may be, shall have all the powers
of the Tribunal under section 14 and the provisions of rule 14 to
rule 21, rule 24,rule 30 and rule 31 shall apply to such enquiry as if
the member or members were the Tribunal.


